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In The Central Administrative Tribunal 

GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO IL! 	OF 199 9 

Applicant(s)  

Respondent(s) 

/7'Y 23, k; • %,Advocate for Applicant(s) 
 

, 
Advocate .j  Respondent(s) 

 

Notes of the Regsty 	Date 	 Orderoi the Tribunal 
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Heard Mr B.K. Sharma, learned 

counsel 	for 	the' 	a:pPlic-ants. 	The 

application is admitted 	Issue isual 

notice. 

Mr B.K. Sharma t  submits that this 

is a covered case and therefore he 

prays that no recovery may be made in 

respect of SDA. Mr G. Sarma, learned 

AddI. C.G.S.C. submits that he has no 

instruction in this matter and 

therefore he prays tor two weeks time. 

Prayer allowed. Let this matter be 

listed on 12.6.98 tor consideration of 

the interim order. However, till then 

I no tecovery of SDA shall be made. 
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Notes of the Registry 	Date 	 Order of the Tribunal 
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.12 . 6. 9 	Let this, matter, be placed before 

the Hon'ble Administrative Member to 

take up the case on 1i.6.9d.  The interim 

ordersria11 continue till then. 

\/ice-Chairman 
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Ref: Order dated 17.6.98, 

In connection vith O.A. 
NoS, 194/96, 195/96 and 
23/97 of Shri. K,M.Jtabha, 
S,K1 Das and Sàhjahn Au,' 
this Registry received the 
order of the Hon'ble Chairm 
to transfer the matters to 
the Principal Bench vide 
Flags 'A' , 'B' ,. & C' cat 
ref eretic"e.to the Court,orde 
dated 11.11.97 pass'ed by.thi 
Hoñ' biéChairnan in Fr 227f 
97'1n 9.A. 2167/97 (Flag 'DI 
isalso put up for 	nd.. 
pErus:a1 

S.O.( ) 	Registrar 

Mr S.Sarma for the applicant and Mr 
.G.Sarma.learned Addl.C.Q.3.c for te 
respondents are present. 

Perhaps there is, a anding orde 
regarding jurisdiction of Original 
Applications filed by the emplyees of 
the Benches of the Central Administrative 
Tribunal to the effect thatall such 

cases should be heard in the Principal 

Bench. The Registry is directe to verify 
and take action aôcordi.ngly. 

List on 24.6.28 for order.. 

Member 

S 

Mr S • Sarma, learned counsel for 	- 
the applicants and Mr GoSarmas learned \\ 

Addl.C.O.S.0 for the respondents are 
present* 
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en office note. In view of the 
same the Registry may place the matter 
before the Hon 'ble ViceMachairman. 

Member 
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O.A.111/98 
 

otes of the Registry 

Ref z Order dated 246-98 
at page 2. 
The order of the 

Hon 1 ble Member(A) is plac 
before the Hon'ble Vice-
Chairman for kind orders. 

Regis 

3-7-98 

Order of the Tribunal 

Mr.B.1rned counsel appearing 
)fl behalf of the applicants submits that 
ipplicant Nos.1 & 4 do not want to press 
:he petition. Mr.G.arma, learned Addi. 
.G.S.C. has no objection against the 
prayer made by the learned counsel for 

the applicants. Accordingly, the names 

of the applicants No.1 & 4 are struck 
of f. 
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This case relates to the Employees 
of this Tribunal • As per the Circular 
of the Principal Bench, this type of  
matter is to be heard by the Principal 

Bench. Registrar of this Tribunal is 
directed to take immediate steps for 
transfer of the case. Parties are 

directed to appear before the Principal 
Bench of the Tribuhal on 25th August 
1998. 
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Present: Hon'ble Mr Justice D.N. Baruah 
Vice-Chairman 

Two weeks time allowed for 

filing of rejoinder on the prayer of Mr 

S. Sarma, learned counsel for the 

applicant. Fix it on 8.1.1999. 

Vice-Chairman 

Case is ready for hearing. List for 

hearing on 12-3-99. 

Vice_Chairman 
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No.2..J.—ldated 

The above Case beaning 

No.O.A. 1372/98(P.8.)-Shri 

J.N.Sharma —Vs.— LO.I.& ors 

received back by the regist 

from the Princialench, 

New Ili at Flag 'X' 'for 

hearing and disposal at 

Guwariati Bench, 

Laid for kind perusal an 

necessary orders. 
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Present: Hon'ble Mr Justice D.N. Baruah 
Vice-Chairman 

This application has been placed 

tdday at the •mnstance of Mr S. Sarmá, 

learned counsel fôt the applicant. Mr 

Sarma submits t:hat he wants to withdiaw 

the application. Mr B.C. Pathak, learned 

Addl. C.G.S.C. has no objection. 

Accordingly the application is dismissed' 

on withdrawal. 

Vice-Chairman 	1 
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